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This R.A. has been filed for reviewing the
order passed on 12.5.1995 in C.A.No.2571 of 1994,
2 The applicant has himself reproduced the
grounds available under Order 47 Rule 1 cpe on which
a Review ApplicatiOﬁEan be entertainedy
3s A number of grounds have been advanced
in an apparent attempt to establish that there has
been an error apparent on the face of Yecord, Such
grounds are only challenges to the basis on which the
order had been Passed on 1295.1995; as for example, on
aspects like conditional acceptance of the offer
of promotion, alleged deficiency in the format of
the reply affidavit, designation shown in the attendance
register and abolition of posts of Technical Assistants,
The grounds advanced by the applicant have been
discussed in the order, yet the matter is being
reagitated in the R.A, An attempt is being made to
bring out these in the garb of apparent error on the
face of the record. Such an attempt cannot be coantenénced
in a Review Petitiony
4, It is claimed in the Review Application that

the order has blacked out the submission regarding the
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of increments to the applicant in the post of

Technical‘ﬁssistant. In the order Passed the Subject

5. In the circumstances the R.A, has to be
dismissed as devoiq of merit,

6. Before closing I have to Painfully record that
an uncalled for Temark has been made by the applicant
in page 16, viz, that the Hon'ble Judge who delivered
the judgement is an Administrator Judge rather than

@ Judicial Judge. This Temsark is totally Unwarrantegd





